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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
Original Application No. 217 of 2026

In the matter of:

Divya Dwi\'edi . . . Applicant
Versus

State of Uttar Pradesh & Ors. . . . . Respondent(s)

RESPONSE ON BEHALF OF RESPONDENT NO. 8, i.e. CENTRAL

POLLUTION CONTROL BOARD /

Most respectfully showeth :

1. That the Hon'ble National Green Tribunal, Principal Bench, New Delhi

(hereinafter referred to as '’Hon'ble NGT") vide its order dated 09.04.2026

has sought the reply/response of Central Pollution Control Board

(hereinafter referred to as "CPCB"/" Answering Respondent") in the instant

Original Application No.217/2026. Thereby, the response is made in the

succeeding paragraphs.

2. The issue at hand is related to the allegation against Tyre Pyrolysis Units

(Private Respondent nos. 9 to 12) violating the environmental norms, under

the provisions of Water (Prevention and Control of Pollution) Act, 1974;

the Air (Prevention and Control of Pollution) Act, 1981 and the

(Protection) Act, 1986. It is submitted that respondent no. 9

only tyre pyrolysis unit among the four respondents and the other

are non-Tyre Pyrolysis Oil units.

r hrvironment
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3. That, at the outset, the Answering Respondent denies all claims,

contentions, allegations and averments made against CPCB in the present
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Application, contrary to anything stated or submitted in this reply. Nothing

in the Application may be deemed to have been accepted or admitted by

the Answering Respondent for want of a specific denial or on the ground

of non-traverse, save any averment which has been expressly admitted

hereinafter.

4. It is submitted that CPCB is constituted under the Water (Prevention and

Control of Pollution) Act, 1974 (hereinafter referred to as "the Water Act,

1974"). It performs the functions under the Water Act, 1974, the Air

(Prevention and Control of Pollution) Act, 1981 (hereinafter referred to as

"the Air Act, 1981 "), and the Environment (Protection) Act, 1986.

5. That State Pollution Control Boards/Pollution Control Committees

(hereinafter referred to as “SPCBs/PCCs”) have been constituted in States

/ Union Territories under the Water Act, 1974 and the Air Act, 1981 and

are empowered to perform the functions and implement the,provisions of

these Acts in respect of their Territorial Jurisdiction.

6. Accordingly, the issues related to the grant of Consent to Establish (CTE),

Consent to Operate (CTO), authorization under the Hazardous and Other

Wastes (Management and Transboundary Movement) Rules, 2016, and

monitoring and enforcement actions against industrial units falls within the

of the concerned SPCB i.e., Uttar Pradesh Pollution Control

(UPPCB) in the present case.

gJ_e
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It is further submitted that the Ministry of Environment Forest & Climate

Change has notified Hazardous & Other Waste (M&TM) Amendment
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Rules, 2022 vide G.S.R. 593(E) dated 21.07.2022 and inserted Schedule-

IX for Extended Producer Responsibility (EPR) for Waste Tyres.

8. As per the amended rules, the utilisation and management of waste tyres

shall be in accordance to the provisions contained in Schedule IX.

9. As per the provisions stipulated under the Hazardous and Other Wastes

(Management and Transboundary Movement) Amendment Rules, 2022

(Schedule-IX: Utilization & Management of Waste Tyres), entities dealing

with waste tyres are required to register on CPCB’s Waste Tyre EPR

Portal.

10. However, as per CPCB records, M/s Shree Shyamanand Industries,

Respondent no. 9 is not registered on the said portal.

11. It is further submitted that CPCB has issued directions under section 5 of

g\ EPA act 1986. Vide Directions dated 30.01.2024 and 19.02.2024 (copies
bY PF;xs,

/40iS\fo:rtlhe ::v:i :nc: ::: (T; i: : :== :Ie: : :111V:(1===1:: 1: nudn=== :::li::
kkdj- N':- ''52)622) directed all SPCBs/PCCs to issue notice to all such entities who are

V?bB}{p„,ti„g with,„t „gi,t„ti,,, f,11,w,d by ,1„ur, of such ,nUdes;

physically verify the facilities of waste tyre Recyclers and Retreaders,

in the states/UTs; and take action against such entities who have

their details falsely or not correctly on the EPR Portal as per

responsibilities assigned under the HoW(M&TM)

Amendment Rules, 2022, CPCB issued revised SOPs for the Tyre
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Pyrolysis units in the country on 16.01.2024. A copy of the Revised SOP

dated 16.01.2024 is appended herewith as Annexure – Ill.

13. The abovesaid revised SOPs for “Recycling of Waste scrap for the

recovery of Tyre Pyrolysis Oil, Pyro Gas and Char in Tyre Pyrolysis Oil

(TPO) Units" dated January 16, 2024. were circulated to SPCBs/PCCs for

its implementation by CPCB vide email dated January 19, 2024. A copy of

the said mail is appended herewith as Annexu re – IV.

14. The revised SOP has duly taken into consideration the environmental and

safety issues related with the Tyre Pyrolysis units and have addressed them.

The revised SOPs required the existing convention Batch Process based

TPO Units to upgrade to Advanced Batch Automated Process ( AB AP)

having features such as PLC based control arrangement, bypass

arrangement for pyro gas from reactor door to primary condenser,

installation of gas sensors, pressure, temperature gauges at reactor &

storage tank, gas /fire alarm system, flaring of entire pyro gas during

emergency, arrangement for re-circulation of pyro gas for reactor's heating,

provision for flaring of pyro gas, suction hoods over the gate of reactor and

char bagging area, water sprinkler system and mechanized arrangement for

removal of char and steel scrap and arrangement of Nitrogen gas (N)

to address environmental and safety concerns.©ia lurglrlg

'it.T. at DeIFU

RW. No. 1511 FIne

rF
of the salient features of the revised SOP are as follows:

• Clearly defined minimum requirements for setting up of both batch

and continuous based TPO units. The SOPs clearly states that a unit

can operated with batch processed technologies only upto cumulative
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capacity of 60 TPD and beyond that only continuous technologies

based TPO process will be allowed.

Sitting criteria defined. As per the sitting criteria the new TPO units

will only be allowed in industrial area/land.

Requirements for controlling air emissions though Alkaline scrubber

& mist eliminator and PLC (Programmed logic control) based

operations for controlling flue gas emissions. The units are required to

use generated pyro gas for reactor heating. The fugitive emissions

from TPO operation are considered major source of emissions and are

controlled through proper sealing of reactor, nitrogen purging,

installation of suction hoods, water sprinklers, mechanized feeding of

char from reactors, proper handling of steel generated from the process

etc

Safety concerns have been addressed through PLC based operation of

the reactors installation of sensors for detection of a leakage, provision

for bypassing pyro gas as in case of emergency, provision for flaring

of excessive pyro gas proper venting of oil storage tanks, fire alarms,

fire hydrants etc.

For controlling discharge of effluent water, all the TPO units have

been mandated for construct Effluent Treatment Plant (ETP). As per

the SOPs no unit can discharge its untreated waste water. Further the

Ftreated water is also to be re-used by the Unit itself and hence there

should be zero discharge from the TPO Units. (Refer Point 2.4.23 and

2.4.24 of the revised SOPs).

For the proper disposal of sludge generated from the TPO process,

these units are required to take authorization under HoW M Rules,

2016 and dispose the hazardous waste as per the terms and conditions

stipulated in the authorization.

•

N.C.T. of

&). 1513

•
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16. Further, CPCB vide its letter No. CP-22/139/2021-HO-CPCB-HO Part (2)

dated March 20, 2024 has again asked SPCBs/PCCs to implement the

revised SOP for TPO. As per the revised SOPs every TPO unit has to

comply with the conditions mentioned in the revised SOP. A copy of the

said letter is appended herewith as Annexure – V.

17. That CPCB has also issued directions dated 29.04.2026 under Section 5

Environment (Protection) act, 1986 to all concerned SPCBs/PCCs for

implementation of the Revised Standard Operating Procedure (SOP) for

Waste TPO Units and for taking necessary action against the non-

complying units. A copy of the directions dated 29.04.2026 is being

appended herewith as Annexure –VI.

18. That the Respondent No 9, M/s Shree Shyamanand Industries is a Tyre

Pyrolysis unit and therefore is required to comply with the provisions

specified under the “Recycling of Waste scrap for the recovery of Tyre

Oil, Pyro Gas and Char in Tyre Pyrolysis Oil (TPO) dated

1.2024

:yrolysis

N.C.T. af DO

W. No. 1513

Br\!i hat the respondent No 9 which is a TPO unit has although obtained CTO

from UPPCB but has so far not obtained registration on waste tyre EPR

portal in accordance with the Hazardous and Other Wastes (Management

and Transboundary Movement) Amendment Rules, 2022 (Schedule -IX:

Utilization & Management of Waste Tyre).

20. It is respectfully submitted that non-TPO units also need to strictly comply

with the provisions of the Water Act, 1974, the Air Act, 1981 and The

Environment (Protection) Act 1986 and the rules framed therein as

6
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applicable. Accordingly, the response of concerned respondents may

kindly be considered for adjudication in this regard.

21. That, the answering respondent herein craves leave of the Hon'ble Tribunal

to file additional reply / response, if required, in future.

22. That in light of the above submissions, it is respectfully submitted that this

answering respondent, CPCB shall abide by all the order(s) or direction(s)

passed by this Hon'ble Tribunal in this original application.
F

MiLey

(Deepti Kapil)
Scientist 'E’

Central Pollution Control Board
17.07.2026
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
Original Application No. 217 of 2026

In the matter of:

Divya Dwivedi . . . Applicant
Versus

State of Uttar Pradesh & Ors. . . . . Respondent(s)

AFFIDAVIT

I, Deepti Kapil, working as Scientist 'E’ in Central Pollution Control Board,

Parivesh Bhawan East Arjun Nagar, Shahdara, Delhi, 110032, do hereby

solemnly affirm, declare on oath and state as under: -

1. That I, the deponent herein, is well conversant with the facts and

circumstances of the present case on the basis of the information derived

from the official records, and hence, I am competent to verify, sign and

swear this affidavit on behalf of the Answering Respondent.

2. That the accompanying response may be read as part and parcel of the

present affidavit as I am competent to swear this affidavit.

3. That the contents thereof are true and correct on the basis of the record

maintained during the ordinary course of business of CPCB and the

available records and documents, and the contents of the same have been

read over and explained to me and are not repeated herein for the sake of

brevity

@>i DEPONENT
R.L

N.C.T. of Mit +W. No. 1513

MR HtM / Dooptl Kapll
t'

Idl+
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VERIFICATION

1 7 JUL 2026

Verified at Delhi on this day of July, 2026 that the contents above are correct

and true on the basis of the record of the case as maintained in the day-to-day

affairs of CPCB. Nothing has been concealed therefrom or mis-stated.

F
/4
'S{ qb

iI.C.T. dWi
t \ W. 1%. 1513,

DEPONENT
gMt nfqa / Deepti Kapil

+vlfbn 'f / SciwHstE' ,
BP#tnVqyuTmdxur+t+
Central Potiution Control Board

(mtqw, Tq IIi gaVTg qRRFat3Taq, THR TVmi)
(M/o Environment, Forest & Climate Change, Goa d tIdy
qftem nn, qjI aqq wlv. fiHt-llowi
”ariv8sh 8hawar\ EAt itdun Nagar. DelhI-1 10032

AtrESTED
IV

NOT&MBuc
Govr. OF INDIA

17 JUL 2026

9

125



10

126

Stamp

FreeText
I



11

127



12

128



13

129



14

130



15

131

Stamp

FreeText
II



16

132



17

133



18

134



19

135



20

136



21

137

Stamp

FreeText
III



22

138



23

139



24

140



25

141



26

142



27

143



28

144



29

145



30

146



31

147



32

148



33

149



34

150



35

151

Stamp

FreeText
IV



36

152



37

153



38

154



39

155

Stamp

FreeText
V



40

156

Stamp

FreeText
VI



41

157



42

158


